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vacancle. 0' Judge. to be filled up. The.e vacancies 
aro.e on 12.8.1997, 13.7.1997, 21.12.1997, 18.1.1998 
and 1.5. 1998. 

In the High Court, as on 1.5.1998, against the 
sanctioned strength of 585 Judges/Additional Judges, 
481 JudgeaJAddltlonal Judges were In position, leaving 
104 vacancle. of JudgellAddltlonal Judges to be filled 
up. The.e post. became vacant, from time to time, due 
to retirement and transfer etc. of the Judges. 

The procedure for such appointments Involves 
consultations among several constitutional authorities. 
Every effort Is being made to fill 8xistlng vacancies at 
the earlle.t. 

Telephone Funlty In Uttar Prade.h 

711 SHRI JAGAT VIR SINGH DRONA 
SHRI JANG BAHADUR SINGH PATEL 

Will the Minister of COMMUNICATIONS be pleased 
to state 

(a) whether thousands 01 villages in Uttar Pradesh 
have been denied the modern telephone facilities in 
spite of the loan sanctioned by the Asian Development 
Bank; 

(b) II so, the number of villages involved and the 
reasons lor depriving them of modern telephone 
lacilitles; and 

(c) the sctlon taken by the Government to Implement 
this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA 
PURKAYASTHA) :(a) to (c) A loan was negotiated with 
the Asian Development Bank to cover 36773 villages of 
Uttar Pradesh (East). A tender was called for supply of 
equipment, but the equipment did not meet our technical 
requirement and as such the tender was cancelled. 

We are going ahead with our programme 01 
covering all the villages with telephones during Ninth 
plan period. A combination 01 technologies like Under 
ground cables, overhead line, MARR systems, opening 
of new exchanges and Wireless In local loop for Macro 
areas etc. will be used during this period. 

{English} 

ShoNge of Cable. 

712. SHRIMATI GEETA MUKHERJEE: Will the 
Minister 01 COMMUNICATIONS be pleased to state 

(a) whether the Government are aware that there Is 
acute shortage of basic materials like cables etc. In 
Panskura telephone exchange In West Bengal; 

(b) If so, the detaWs thereof along with reasons 
therefor; and 

(c) the measure taken by the Government to step 
up the supply of the cables and release of necessary 
funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI KABINDRA 
PURKAYASTHA): (a) There is no shortage. 

(b) Does not arise. 

(c) Supply of funds and Cables Is made from time 
to time based on the development and operational 
requirements. 

Power Generation In the Country 

713. SHRI KAMAL NATH : Will the Minister of 
POWER be pleased to state: 

(a) the total power generation during the last three 
years In the country; 

(b) projected power requirement In the year 1998-
99, 1999-2000 and 2000-01; and 

(c) the steps the Government propose to take to 
meet the shortfall? 

THE MINISTER OF POWER (SHRI P.R. 
KUMARAMANGALAM) : (a) The total energy generation 
in the country during the years 1995-96, 1996-97 and 
1997-98 are given as under: 

1995-96 379.877 BIllion Units (BU) 

1996-97 394.488 BU 

1997 -98 420.622 BU respectively. 

(b) As per the 15th Electric Power Survey report the 
project energy requirement for the years 1998-99, 1999-
2000 and 2000-01 are given as under: 

1998-1999 

1999-2000 

2000-2001 

469.507 Billion Units (BU) 

502.254 BU 

535.93 BU respectively. 

(c) To meet the projected demand. Government have 
initiated various steps which inter-alia include addition 
In capacity, encouraging private sector participation in 
power generation, better demand side management, 
energy conservation measures, renovation and 
modernisation of existing plants, reduction of 
transmission and distribution losses lind effective 
utilisation of generation capacity by transfer of power 
from surplus regions to deficit regions through Inter-
regional links. 

High Court aench In Kolhapur, Mahara.htra 

714. SHRI SADASHIVRAO DADOBA MANDLIK 
Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether no high court bench exists in Kolhapur 
region of Maharashtra; 
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(b) " 10, whether the State Government has sent 
any repre.entatlon to .et up a high court bench In 
Kolhapur; and 

(c) I ao, the decision of the Union Government in 
regard to .etting up of High Court bench al Kolhapur? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AF):AIRS AND MINISTER OF SURFACE TRANSPORT 
(OR. M. THAMBI DURAl) : (a) to (c) No propo.al has 
been r8Cetvad from the Government of Mallarashtra, in 
consunatlon with the Chief Justice 01 the Bombay High 
Court, In term. of Section 51 (2) of the States 
Reorganlaatlon Act. 1ese, for utabllahlng a permanent 
Bench of the Bombay High Court at Koihapur. A. such, 
no action ha. been taken by the Central Governmenl in 
this regard. 

FINing up of Vaclncle. In indian In.tltute of 
lIa •• Communication 

715. SHRI KARIVA MUNDA : Will the Minisler 01 
INFORMATION AND BROADCASTING be plea.ed to 
state: 

(a) whether not even a .lngle vacancy in. Group ·D· 
P'* In the ,.erved category of OBC h .. been filled up 
by the concemad authorities of Indian Institute of Ma .. 
Communication, JNU New Complex, New Delhi .ince 
the very date 01 the ennounced policy of the Govemment 
ca.e of OBCS; 

(b) " 10, the detalla of all .uch vacancies which ar. 
to be filled up through direct recruitment; and 

(c) the action proposed by the concerned euthorltle. 
to fnl up the .ame? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
COMMUNICATIONS (SHRIMATI SUSHMA SWARAJ) 
(a) to (c) Out 01 thr.e vacant posta of Group ·D· in 
Indian In.titute of Mus Communication, one po., has 
b •• n r •• erved for OBC and the proce •• of .electlon by 
direct recruitment Is on. 

Collection of Toll Tax on Brldgea 

718. SHRI JANG BAHADUR SINGH PATEL: Will 
the Mlnlater of SURFACE TRANSPORT be pleaaed to 
.tate : 

(a) whether toll lax Is .tlll being charged lrom the 
people on the two bridge. over Ganga river on ShUlrl 
Bridge and the other bMween Tellarganj and Papamau 
In Allah.,ad, U.P; 

(b) " 10, the reaaona thereof and the step. taken to 
.tepa the collection of toll tax; 

(c) the yeara In which the .. bridge. were 
con.truct~ and the coat of the construction of the 
bridges, brldge .. lae; and 

(d) the money colfected toward. the toll tax, 
brldgewl.e? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (OR. DEBENDRA PRADHAN): 
(a) V .. , Sir. 

(b) " h .. been intimated by the Stale Govemment 
of Uttar Prad.h that the cost of the brldg .. h .. not yet 
been recovered. The tol tax shall be .topped after the 
lull recovery of cosl Including interest thereon. 

(c) and (d) . 

Name 01 
the 
Bridge 

Year 01 Co.t 01 Money collected 
con.truc- con.truc- till March, 98 

Sha.'ri 
Bridge 

Papamau 
Bridge 

{Trane/ation J 

tion tlon 

(R •. In lakha) 

1982 1150.70 1604."0 

1988 857."8 696.60 

Telephone Exchange. In U.P. 

7 I 7. SHRIMATI KAMAL RANi WUI Ihe MinlSler 
01 COMMUNICATIONS be pleased to .'a'e. 

(a) whelher Government propose 10 .el up new 
lelephone exchange. In Uttar Prade.h dUring 19Q8-99, 

(b) 1/ 10, Ihe delaila thereof: 

(c) the number 01 old lel~hone exchange. in Ihe 
Slale; 

(d) whelher lelephone .ervice ha. not yet been 
provided in Jahanabad under the Ghatamp1.lr region in 
Uttar Prade.h; 

(e) " '0, the rea.on. therefor, and 

(f) the time by which the Governmenl propo .. to eat 
up a telephone exchange in Jahanabad? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI KABINDRA 
PURKAVASTHA) : (a) V ... Sir 

(b) A lisl is given in the enclo.ed Slatement 

(c) Number of telephone exchange. in the State a. 
on 31., March, '"0 Ie 2015 (TWo thouund Eighty 
Five). 

(d) Telephone .ervlce ha. alr.ady been provided 
in Jahanabad under the Ghatampur region In Uftar 
Prade.h. 

(e) and (f) Ooee not arlae in vlMw 01 (d) above. 


